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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO 216 OF 2024

Pranav Pandurang Sagar and Others ... Applicant
Vs
MoEF &CC and Others ...Respondents

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO 5

I, P.V Naik, Age: 40, Occupation-Service, the Sub-Regional Officer, of the
Maharashtra Pollution Control Board Respondent no.05 having my office at Latur,
Plot No.P-10,Latur District Udyog Samuh Building, MIDC Latur-413531, do hereby
state on solemn affirmation as under

1. | say and submit that the Board has granted an authorization under the Solid
Wastes Management Rules, 2016 for collection, Segregation, Storage,
Processing, treatment and disposal of Municipal Solid Wastes of quantity
150MT/day arising from Latur City subject to certain terms and conditions
vide letter dated 10.2.2017 and 31.3.2020. The Latur Municipal Corporation
has submitted application for renewal of authorization vide letter dated
26.03.2025 vide No. MPCB MSW AUTH-0000001064 which is under
process. The Field officer has visited the site on 24.05.2021 and reported
various non-compliance on your part such as follows:-

a) Mechanical Processing has not been found in operation and segregation
of municipal solid wastes has not been found properly i.e. dry wastes,
wet wastes and plastic wastes and all found mixed and dumped in
Warvanti site.

b) During the visit, burning of legacy of solid waste was found resulting in

- smoke in the periphery of site & thereby causing air nuisance in the

surrounding area.

c) During the visit there was huge quantity of plastic waste kept in Warvanti
Site unscientifically which nceds to be disposed of regularly to Plastic
Processor/Cement Industries.

d) The landfill site was not taken in operation for disposal of inert material.
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Advocate & Notary
Sai Road, Latur -
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159



Before Me

K e D. H.

As per MSW authorization dated 10.2.2017 Latur Municipal Corporation
has not submitted BG of Rs.5 lakh towards compliance of authorization
conditions. A copy of visit Report dated 24.05.2021 is enclosed and marked
as an Annexure “A”.

In view of above non-compliance, the Board has issued warning notice
to Latur Municipal Corporation vide letter dated 24.5.2021. A copy of
warning notice dated 24/05/2021 is enclosed and marked as an Annexure
“B”

| say and submit that, in compliance of this Hon’ble Tribunal order dated
29.8.2025, the Board has calculated Environmental damage Compensation
( EDC) to be levied from Latur Municipal Corporation ( Responded no. 3)
MPCB has calculated Environmental damage Compensation based on
report of CPCB inhouse committee on methodology for assessing
Environmental Compensation and OA No. 606/2018 before the Hon'ble
NGT Principal Bench New Delhi.

The violation period has been calculated wef 08.09.2022 to 30.11.2025
(excluding the period of default which was covered in Original Application
606/2018 is already included in the amount of Rs. 12000 Crores which has
been directed to be levied by the Tribunal).

a) The Latur Municipal Corporation has violated Solid Wastes
Management Rules, 2016 wef 08.09.2022 to 30.11.2025 i.e 1179 days.
Therefore, EDC has been calculated as per order dated 08.09.2022 in
OA No 606 of 2018 for the period from 08.09.2022 To 30.11.2025 i.e
1179 days. The EDC Calculated for the said period is Rs. 793.17
lakhs.

(CPCB inhouse committee on methodology for assessing
Environmental Compensation)

b) Non- compliance/Violation of Legacy Wastes: - The population of
Latur city is less than 5 lakhs. Therefore, as per the order passed by
Hon’ble Tribunal in OA No 606 of 2018 the violation for legacy waste has
been calculated at the rate of Rs.1 lakh per month into 39.3 months i.e.
Rs. 40 lakh from 08.09.2022 to 30.11.2025 (excluding the period of
default which was covered in Original Application 606/2018 is already
included in the amount of Rs. 1200'0 Crores which has been directed to
be levied by the Tribunal). 't

&8

. § L]

Advocate & Notary SRR

Sai Road, Latur
Regd. Sr. No.



The Board has issued letter to the Latur Municipal Corporation stating
the EDC calculation for non-compliance unscientific management of
solid wastes Management and violation of Legacy Waste & extended
Personal hearing on 14.10.2025 at Regional Office, Paryavaran
Bhavan, Chhatrapati Sambhajinagar A copy of the said letter dated
14.10.2025 is enclosed and marked as an Annexure “C”.

| say and submit that, Latur Municipal Corporation has filed reply to EDC

calculation vide letter dated 16.10.2025. A copy of reply is enclosed and
marked as an Annexure “D” Though, the Reply states that it has
processed 47,000 tons by way of biomining out of 2,40,000 tons, as per
the operator of the facility itself, the operation of MSW Facility of Biogas
was not proper as admitted by the R.No.7 (Operator of the Facility).
Hence, the MPCB has rightly assessed EDC for the improper operation
of MSW Facility and 1,93,000 tons of MSW not being processed and
dumped (2,40,000 tons of legacy waste — 47000 tons = 1,93.000 tons).
Now, the fresh waste (MSW) to the tune of 170 to 180 tons of solid
waste is further added daily to the legacy waste on account of non-
operation of existing facility as admitted by the operator of the facility.

A copy of EDC calculation is enclosed and marked as an Annexure
HE”

| say and submit that therefore, total EDC Calculated is Rs. 833.17
Lakhs . '

Solemnly affirmed as on 08 Day of Dec 2025.

For and on behalf of

Maharashtra Pollution
Control Board %
P. V. Naik «
AFFIDAVIT ( Q .

Solemnly Affirmed before me By Sub-Reg fficer-

shiismt P . V. NeuwK Latur

Ag ~Yrs.Occle Y infi/o '

Tq. Who Is idantified before me

by Shrl 201

To Whom | Know PerSonall
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MAHARASHTRA POLLUTION CONTROL BOARD

SUB-REGIONAL OFFICE, LATUR
AR Plot No. P-10,
Latur District Udyog Samuh Building

e
“",'. M.LD.C. Latur-413531
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MAHARASHTRA POLLUTION CONTROL BOARD
SUB-REGIONAL OFFICE,

TR Dev Towers, Opp. Tahsil Office,
Tel No. 02382252672 Plot No. RL — 2045. Barshi Road.
W o Latur-413512
h N1/ 4
No.MPCB/SROL/WN/2105240001 Dtd. 24/ 05 / 2021

2
The Commissioner,
Latur City Municipal Corporation, Latur
Tal. & Dist. Latur

Sub : Non-compliance of MSW Authorization conditions.

Ref: 1. MSW Authorization No. BO/RO (HQ)/MSWA/Amendment/B-/CC-100 dtd. 10.02.2017
2. MSW Authorization No. BO/RO (HQ)/MSW A/Amendment/B-180700000 dtd.

11.07.2018 valid up to 31.03.2020 & applied for renewal
3. Complaint from Shri. Vankatesh Deshmukh received to this office through CPCB portal on

14.05.2021
4. Visit of Filed officer to MSW Warvanti site on 24.05.2021

Sir,

Maharashtra Pollution Control Board has granted MSW authorization vide letter under ref. no.
1 & 2 respectively to your Municipal Corporation for Collection, Segregation, Storage. Processing,
treatment & disposal of Municipal solid waste of quantity 150 MT /day arising from Latur City on the
terms & conditions under Solid Waste Management Rules 2016 and it is obligatory on your part to
Segregate Municipal Solid Waste at Source. Also, Proper Segregation shall be carried out to avoid
burden on the Waste Processing site. And Operate Mechanical processing plant on regular basis and
effectively.

Field officer of this office has visited to MSW Warvanti site on 24.05.2021 for verification of
Complainant received from Shri. Vankatesh Deshmukh through CPCB Portal on 14.05.2021 regarding
burning of MSW waste & polluted smoke coming in their area and harming to people and during visit
it is reported that,

1. Mechanical Processing Plant was not found in operation since last four days.

2. Segregation of MSW is not found properly i.e. dry waste, Wet waste, & Plastic Waste and all
these are found mixed & same is dumped at warvanti site.

3. During visit burning of legacy M.S.W. waste was found, resulting white smoke were found
spread in the periphery of MSW site that causing air pollution problem in the surrounding area.

4. Huge quantity of plastic waste was found kept in Warvanti site unscientifically it needs to
dispose regularly to Plastic reprocesser /Cement industries.
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2/-
5. During visit Sanatory landfill site was not taken in operation for disposal of inert material.
6. As per MSW authorization dtd. 10.02.2017, Corporation has not submitted the Bank guarantee

of Rs. 5.0 Lakh towards compliance of authorization conditions.

From above non-compliances shows that, your negligent attitude towards implementation of
Municipal Solid waste Management Rules 2016.

In view of above, you are requested to take effective measures towards above non-compliances
& submit compliance report to this office within a period of 7 days.

Yourgs taithfully

(V. P. Shelke)
Sub-Regional Officer,

M.P.C. Board, Latur.
Copy Submitted to :-

1. Regional Officer (HQ), M.P.C. Board, Mumbai
2. Regional Officer, M.P.C. Board, Aurangabad.
3. Shri. Venkatesh Deshmukh, Near Vill. Warvanti Tal. Dist.Latur
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel.No. (0240) 2993004 . ; ﬁFE Regional Office, Paryavaran
T @m Bhavan, A-4/1, MIDC Area,
Visit us at www.mpcb.gov.in —_— E:ﬂ;l:::“;;::;z: rl'l):z:;:l
E-mail: : ‘ i : ;
A : ,, S : o Dhoot Hospital, Jalna Road,
rochhatrapatisambhajinagar@mpcb.gov.in "Your Service is our Duty Chhatrapati Sambhajinagar-
431 210.
No. MPCB/ROChh.S/ 1904 12025 Date: {4y/10/2025
To,

Municipal Commissioner,
Latur Municipal Corporation,
Latur.

Subject:- Your Reply/ Objections to be submitted in respect of assessment of EDC.

WHEREAS, the SRO, MPCB, Latur has assessed draft EDC (Environment Damage

Compensation) by following 2 methodologies as under-

a) CPCB’s In-house Committee Methodology adopted for assessment of EDC and Action Plan to
utilize it as per Formula- EC (Lacs Rs) = 2.4 (Waste Generation- Waste Disposed as per the
Rules) + 0.02 (Waste Generation-Waste Disposed as per the Rules) x N + Marginal cost of

Environmental Externality x (Waste Generation- Waste Disposed as per the Rules) x N
N =No. of days from the date of direction of /CPCB/SPCB

Violation date (Warning Notice) is 24.05.2021 to 29.08.2025 (The date of order of Hon'ble

NGT) is 1558 days

Marginal cost of Environmental Externality = 0.01

24 x(170-149) +(0.02 ( 170- 149) X 1558 )) + (( 0.01 X ( 170 -149) x1558))
24x21+0.02x21x 1558+ 0.01 x21 x 1558

50.4+654.36+ 327.18

Total = 1031.94 Lakh.

AND WHEREAS, the SRO, MPCB. Latur has also calculated the EDC as per the Formula
adopted in the Original Application No. 606/2018 for the period from 01.04.2020 to 29.08.2025

(Date of Order of Hon’ble NGT) = 1976 days i.e. 66 months.

b) At the rate of Rs. 5.0 Lacs per month per Local Body for the population between 5.0 Lacs to

10 Lacs and.

¢) Atthe rate of Rs. 1.0 Lac per month per Local Body having population below 5.0 Lacs as per

information received from the Municipal Corporation.
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Since population is less than 5.0 Lacs, the SRO, MPCB. Latur has calculated as per said Judgment in
OA No. 606 of 2016 at the rate of Rs. 1.0 Lac per month into 66 months equal to 66 Lacs.
NOWTHEREFORE, you are requested to communicate your objections through your Reply to this
particular communication within 72 hours, so as to assess EDC by way of the methodology adopted in
the OA No. 606 of 2016 as stated above in clause (b). In case, no reply is received. this Office has no
alternative than to issue fiﬁa.l Orders in respect of assessment of EDC, and to communicate MPCB’s
stand to Hon’ble NGT in the OA No. 216 of 2024, which may please be noted.

Date: 14.10.2025

MM««O-W%’

(Manish Holkar)
Regional Officer-
Chhatrapati Sambhajinagar
Copy Submitted for favour of information: -
1. The Member Secretary, MPCB, Mumbai.
2. Joint Director (W.P.C.), MPCB Sion, Mumbai.

3. Regional Office, BMW, MPCB Sion, Mumbai.
Copy to:-

1. SRO, MPCB, Latur for information and necessary action — He is instructed to finalize Affidavit
once the Reply is received from Latur Municipal Corporation by finalizing one of the
methodology for calculation of EDC and get it filed well before 09.12.2025.
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